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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL (J: 
\HMEDPBAD BENCH 

O.A. No. 	458 	or 	1987 

DATE OF DECISION 9.3.1991 

Shri P. .i5t 	 Petitioner 

Mr.K.K.Shah 	Advocate for the Petitioner(s) 

Versus 

tJfljr Df India 	others - - 	Respondent 

Shevde - 	 Advocate for the Responutui(s) 

CORAM 

The Hon'ble Mr. I4.'1.Siflgh : Administrative Member 

The Hon'ble Mr. S.Sasthana Krishnari : Judiolal 	lenber 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be. referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be cfrculated to other Benches of the Tribunal? 
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P.S. Mathuria, 
Material Collector, 
Sabarmatj, (Engg. Jorkshop) 
Ahmedabad. 
Vasudev J. 
Material Collector, 
Sabarmatj, (Engg. 'orkshop) 
Ahmedabad. 	 : Applicants 

(Advocate - Mr. K.K. Shah) 

Versus 

i Union of India, 
Through : 
General Manager, W.Rly., 
Churca be, 
Bombay._400 020. 

2. Dy. Chief Engineer, 
(Engg. Workshop), 
Sabarrnati, 
Ahmedh.ad. 	 : Respondents. 

(Advocate-ir. N.$. Shevde) 

O.A. No. 458 of 1987 

OP.L - ORDER 

Dated 9.8.1991 

er : Hon'bl- Mr. M.1v1. Singh : Merer (A) 

this Original Aoplicatjon, under section 19 of 

the Administrative 2ribunals Act, 1985 7f 	-by two 

applicants, Western Railway employees have sought relief 

of direction that they are entitled to benefits of 

regularisation on being found successful in the trade 

rest and should be given correct seniority from the date 

of their entry into the cadre of Material Collector with 

all sonseguentia]. benefits. 

2. 	When the matter came up for final hear2ng today, 

learned counsel Mr. K.K. Shah for he applicant and Mr.  

N.S. Shevde for the respondents made their respective 

statements at the bar that the applicants and the respondent 

Railway administration have come to a settlement out of 

the 



--3-- 

the Court, in view of which settlement the applicants would 

like to withdraw the application. Mr. K.K. Shah, learned 

counsel for the applicants wanted safeguard that the orders 

in view of the settlement should be issued by the respondents 

Railway administration within a reasonable time. On this 

Mr. Shevde assures that the orders in view of the settlement 
I 

will be issued within one month from the date of th5 order, 

11 

3. 	In view of the above 11  on learned counsel Mr. K.K. Shab's 

request, application allowed coLwithdrawr. Application is 

finally disposed of as withdrawn. No order as to Costs. 

( Sjanthana Krishnan 
Member(J) 

(MMSingh) 
Member (A) 

*M oge ra 



Heard learned advoc='ts Mr. K.X<. Shah and 

I1r. N.S. Shevde for the appljcnt and respondents 

respectively. No need to ic join the Union as party 
as the respondent authorities have to qive the relief 

to the 

ording1y. 

M.A./312/88 

in 

: Ho'b1e Mr. P.U. Trjvedj .. Vice Chajr 

Hon'bje Mr.P.M. Joshj 	•, Judicial Member 

Q5,'198988 


